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IN THE CENTRAL ADMINISTRABVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
U.A.Ne,2550/90
Dat ed this the 31at ef January,95
Hen'ble Shri’'N,V,.Krishnan, Viss Chairman(A)
Hen'@ls Dr, A, Vsdavalli, Membsr (J)
Fat oh Singh
s/® Shri Risel Singh
r/e 19/73, West Msti Bagh,
Sarai Rehilla, o
Uld Rehtak Read,
Dslhi 110 035 eoApplisant
(By Advrgates Shri N5 Bhatnagar.
Versus

1. Unien of India thrsugh

Addit isnal Cemmissisner of Pelisse,

Uperatisns, Peliee Head Juurters,

1.P.Bhawan, Nsu Delhi.
2, Deputy Cemmissisner ef Pslise,

Pelisz Centrel Reem,

Pslises HeadQuarters,

I.P.8hawan, New Dalhi, , e Respsndsnts

(By Adymgate: Shri Raj Singh)

CRDER_(Oral)
Hen'ble Shri N.V.Krishnan, Vie=z Chairman(A),

The appli.;nt is egerisved by the Annexure *'D°*
srder dated 13-8~90, by whish he has bsen dismissed
frem the pslisc ferse with iﬁmcdiat: sf fect under
Rule 11 eof the Delhi Pslics (ﬁunishmant & Appeal)

Rules, 1980.

2, When ths matter came up fer final hearing
teday, the learmmed eseunsel far the applieent psintwee
sut that in the erder ef dismissal, therc are
referenges te 5 eriminal eeses But, @48 a matter af
fast, the astisn uneer Rule~11 wae taken in respest
of the last ease uneder gectisn 92/%3/¢7 of the

Delhi Pelies Ast, in respsct #f whish, DD Nea.18A
datsd 24-8-B8 was made. In that eriminal guse, he
Was santancéd te a fine ef R.50/= ky the Metrwupslitan

Magistrdte, Tis Hezuri Cuurt, Daslhi,
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3. It is further stated that By the Annexurs-E
erser, a Departmental Preeseding was held ane the
applisant vas punishae By the erder dated 19-4-90,
The Basis f this punishment is the punishment in
the eriminal gases referred te therein, whish
ineludes all the 5 gases referred te ip the An.D

ercer alse,

4; The lsarned eeunsel alse peintsd sut that
he had filsd a resvisisn againét his senvietien in the
last ease whieh has been allsued by the Ceurt ef
the Additienal Sessiens Judgs, Delhi by the erder
sated 19-8-93, a sepy of whieh has been filed with
the U.A, The applieant was a petitienar in that
revisien sdss and was agquittes of thes charges.
The learned esunsel drews sur attentisn te the
previsisns «f Rule-11(1), uhieh dirmets that ne
srdsr dismissing er remevine the pelies effigial
frem service under Rule-11 shall be passed till
the result of the first appeal that may be filwed

By the pelices effigsr, is knsuwn.

g, The lsarned ceunsel fer the respendents
atnm it that the applicant filed a dspartmental
appeal <e«inst the impuenee Annsxure 'D' erder,
The Annexure 'D' sreer itself states that the
applicént had nst intimated te the department
about the filine eof his appeal asdinst his
senvictien. Ths erder dismissing his departmental
appeal is at Apnexure-F, That cdees net indigate
whet her the applicant infermed the esmpetent
dautherity thdt he was intending te fila either
an appeal er revisisn as<dinst esnvietien in the

last eriminal ease,

6. We are ef the view that the pesitien eof

the rule is Ggite elner, Actisen unesr Rule=-11
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shall net ke taken until the appeal am«inst cenvietien
is dispesed of. In eur view, this alse includes any
revisien ageinst the ceanvietisn in ths eriminal case.
Houév.r, if the applicant had breught te the netice

f the compatent <utherites in time that he was
intending te file an 4ppsal/revisisen, pcrhaps'thlsq

autherities miaht have taken seme remewial act ien

even edrlicr in resgect ef the An.D erder.

7. In the siréumstances,‘uo are eof the view that
the erder of dismissal can ke censtrusd te be restes
snly en the circumstanges leading te the evnvictisn
in the last criminal c<se. In that case, the
applicant has sdbsaquently Been dcQuitted, Therefere
the srder of dismiss«l (An.D) anw the An.F ercer
of the appeallate autherity are quashed, UWe direct
thdt the applicant sheuld ke reinstated within ene
menth frem the date of receipt of this eresr. The
questisn as te hew the psried frem ths date of his
tismissal te the ddte en which he is reinstated
should Be treated and what emeluments shsuled be
piid durina this periesd, are matters which we leave
to the disciplinary 4utherity fer a decisien in
acegerdance with lauw, uhicﬁ sheuls be taken dnd
s g
esmmunicsted te the applicant within three says fram
ﬁﬁ#ﬂ frem his reinstatsment,

B. The U.A, is dispesed ef as abeve, with ne

erdsr as ts costs.
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(Or.a. VEDAVALLI) . (N V. KRISHNAN)
Member (3J) . Viee Chairman(A)
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